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Central 'Administrative T ri bJ nal 
Principal Bench 

OA 343 9/2001 

New Delhi, this the 25th day of September, 2002. 

Hon'ble Mr. Justice V.S.Aggarwal, Chairman 
Hon'ble Mr. B.N.Som, Vice Chairman (A) 

Shri Chander Prakash 
Senior Environmental Engineer-1 
RIo I I I -fVl I 41 , Ne h ru Nag a r 
Ghaziabad 
Uttar Pradesh. 

• •• Applicant. 

(By Advocate: Mrs. Avnish Ahlawat) 

Versus 

Government of 1'\l:T through 

1. DepJ ty Secretary (Environment) 
Govt. of r-.t:T of Delhi, 
6th \Le ve 1' e-wing 
Delhi se ere taria t 
New oe lh i-11 ooo2. 

2. The C.h airman 
oe lhi Pollution Cantrell Committee 
6 th Le ve 1 , C -tJ ing 
Delhi Se ere taria t 
New De ltai -110002. 

• • • • Res pDnden ts 

(By Advocate: Shri George Paracken) 

ORCER (Oral) 

By Justice Mr. V.S.Aggarwal, Chairman 

OU ring the course of su bniss ions our at ten ti on 

has been drawn towards the order passed by this Trib.Jnal 

on 17.09.2002 in OA No. 344712001 entitled "l.Kapila 

Vs. Delhi Pollution Control Committee and Another. '1 
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2. Learned counsel for the respondents without prejudice 

to his right to challenge the same, conceded that a similar 

order may be passed in the present OA. 

3. Keeping in view the order ~assed by this Tribunal 

refered to above, with which we agree, subject to the rights 

of the respondents to challenge the said order, we allow the 

present OA on the same terms. The ordsr dated 10.12.2001 

is quashed and set aside. Respondents are directed to 

accord the aFplicant all consequential benefits. However, 

this will not preclude the respondents to take appropriate 

action against the a ppli cant in a ccor dance with pr in ci ple s 

of law. No costs. 
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/(s .N4S'Om) 

/ Vice Chairman (A) 
( V .s .Aggarwal) 

Chairman 
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